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Shei Padmabar Neshaw Bapat :
Bp i Loant.

Shed ®H.& bulbarnl
———————————————————————————————————————— Advocate for
ABpplicsnt.

Wrsus
Uriion of fndia
———————————————————————————————————————— Respondents.
' gig Ehri M.P.Anilkumar

it fSdwo ate for
Rezpondents.

CORAM:
Hon " hle Shri Buldip Singh Hember{ld)
Hon " ble Smt. Shanta Shastiry Pember{f)

1. To ke referred to the Reporier or not™

T. Hhether it needs to be circulsted to zQ
other Benchees of the Tribunal?™ ‘

2. Libwrary.
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CENTRAL ADMIMISTRATIVE TRIBUNAL
MUMEBRT BENCH

ORIGINAL APPLICATION ND:524/71999

CDBATED THE 2th OF JaN. P G

CORAM:HDN BLE SHRI NULDIP SINGH, MEMBER(JI)
HON'BLE SMT. CHANTS SHASTRY, MEMBER(AO)

Padmabar Meshav Bapat,
fAdministrative Officer,
Maticnal Centre for Cel) Sci
Formeriy bnown Mational Fs i
for Bnnimal Tissue and Cell Cul
Dept. of Bio-Technology,
Government of India,

Ganesh ¥hind Road,

Pune University Campus,

Pune- 411 @p7. ® .
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Shri B.C.Mishra,

Director,

Matiomal Dentre for Cell Scisnce,
{Formerly known Mational Fascility
for Arnimal Tissue asnd Cell Culiured,

Bept. of Bic—Technology,
Gowernment of Indis,

Ganesh ¥hind Rosd,

Fune University Campus,

By Pivocate Shri B.P.8ni1homar

SOHAL F{ORDER)

© Per Shri Muldip Singh, Besberild}

The sapplicant in fhis 08 is challengir

terminagtion of @ hi= serwvices which has heen

rezpondents. The respondents have filed reply

Rezpondent Mo.? is only & Soris

&/;ﬂ@'{%ﬁigm xS S & 1= E;entra." FEdmirdstrative Tribunad

- Bpplicant.

snd hence

Hon"bie Tribunal bas no jurisdicticon to hesr =nd decide

application.
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Towermument  of frdia

This contention of the applicant

& QLQPFP nobific av'znf

tted bthai
ltures  is

Registralion Bt 1888, ,
groment of Indias as per Sechion
Mabisers™. He siso e i L R

 oCorrest
Fection-i4 of Lfhs Central

Bdministrative Tribwnal, since there s no nofification Lo this
sffect we ars of the wisw that this Tribunal has oo furisdiciion
Sl feenos iz gismissed for Lack aof furisdiction. Howswver,
thex applicant is at liberty to approsch the spprogriste foros in

o Coshs.
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(KULBIP SINGH?
HESBERCE )



